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6 ]19.8.93 Learned counsel for the petitioner Mr.P.VeRamdas brought

to the notice of the Court that all dues @nd pensionary
benefits and @ll the reliefstsbught by the applicant in this
application have since been disbursed on 28,1.1990, Learned
counsel requested that question of payment of interest tQf
the petitioner may be examined to the extent feasible. No
‘c#se has been mede out to support or reinforce the gquestion
of payment of interest to the petitioner.

The petitioner having received all the reliefs sought
’l‘ulol'

for by him in this application, the case is not further

m‘{he question of payment of interest does not .arise. .

-

Thus the application has become infructuous and disposed of

gccordingly. g '
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